IN THE CENTRAL ADMINISTRA ThIBUNAL T
PRINCIPAL BENCH X{J‘
© NBW DELHI ‘

UshRas Npl.223/95 Date of decision 25-10-1935

Hon'ole Shri SW.R. Adlge Member (A)
Hon'ble Smt, Lakshmi Suanlnathan, Member {J)

1« Shri DW.R. Sharma
son of late Shri Pe.i.Sharma,
resident of 958,
Baba Kharak Singh Marg,
NEW DELHI

24 Stiele Subhash Chandran
son of Shri Lajpat Rai,
resident of 1073, Sector 12,
ReKsPuram, New [ De hi,

3e Shri D.K.Saha
son of Shri Anadh Bandhu Saha,
resident of WZ-124,
Palam Gaon,
NEW DELHI,

4, Smt.Neeru Vig
wife of Shri Praveen Kr.Vig,
resident of D=II/A, 92-8B,
Janak Puri,
NLW BDELHI

5 Shri N. Radha Krishnan
son of Shri Se.Natrajan,
resident of 53 G,Pocket A-1,
flayur Vihar, Phase I11I,
QELHI-110091 N

6. Smt.R,Kurien
wife of ﬂr.Kurlen
resident aof 236/C,
Mayur Vihar, Phase II,
Delhi-~110091

LY ] p‘ppllCmntS

( 2y Advocate Shri Rajesv Sharma )

.Vs.

1. Union of India
through the Secretary,
Ministry of Law,Justice & Company
Affairs,
Bepartment of Legal Affairs,
Shastri Bhawan, 4th Floor,
New Delhi.

2. Union cf India,
throu.n tha Secretary,
Department of Personnel & Tfilﬂlng,
North Block, New Uelhi
.e«s Rospondents

(By Advicate Shri Madhav Panikkar )
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DR DER (0RAL)

(Hon'ble Shri S.R. Adige, Member (A})

In this applicatian, Shri O.k. Sharma and fiw
others have impuyned the order datsd 30.12.1994(Ann.A.1)

reverting them to the post of Stenograpter, Grade,'J',

2. Shartly skated,the @pplicants who are Grade 1N
Stensgraphars wers promotad on ad hoc basis as Personal
Rssistants(corresponding to Stenographer Grads 'C')

A

on the dates shoun against thewy admes.

1, Shri DeRe Sharma 3-9-1382
26 Sh.L.Sdbhash Chandran 13-10=1390
3e Shri D.K.Saha 1+2-1993
4e Smt, Neeru Vig ‘ 27.9.1993
Se¢ SheNeRadhakrishnan 17.11,1990
6. Smt.he Kurien _ 184 12,1992

Uﬁ the above six applicants we have been
infaormed that applicant Na.1 3Shri D.R. Sharma has since
been placed on the select list Far‘regular promo tian
ty Grade 'C' Stenographer, whils applicant No,2
Shri L.Sﬁbhash Chandran has resignep from service

WeSoefe 206.7.,1985,

e In so far as the other four persons are
concerned, it is clsar from a perusal of the promotion
orders that they were promoted on & purely ad hoc

fur ther
basis, and it was/made explicit that such promostionswerse
given for a specified time or tili the posts are filled
up on regular basis whiehever was earlier, and would not
bestou any claim whatssever for regularﬁpppointment as
P.A; in the cadre, nor would the services so rendered

by them,count for the purpose of seniority or for higher

promotioan, i
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bo Buring the course of h=3ring we have bLeen
informed that subseguent to the reversiom of ths
applicants vide 5rder_datad 30.12,1994 w.e,f. 31.12,1995
they have ajain been promoted on ad hoc basis as P.Alg

vide oarder dated 23.,341995 WeBs o 163,1995 and are
DrLSIﬂﬂy continuing a&s such,

Ve While it clear that such ad hoc apoointments
are made purely sut of administrative ne cegsities,
and the respondents cannot be legally compelled tn
continue such éd hoc arrangements if administrabive
necessitiss do not require kts CQntinuanée,ue no te
the assurance given by respondents counscl,Sh.Madhay
Panikar,upqn inathctiﬁﬁs fram the Uepartmental
répresentative Ohri Se.Ke.Kalra, S..e who is orss.nt
in court that these applicants will not be reverted
till regular officers in the grade become: ayailabie,

Ba In the light of this assuvance, we dispose
of this JesR. with a direction to ths respaindents that
the apolicants shall not be reverted fraom thase
presaﬁt ad hoc appaintment as FA's til. regular

dfficers in the grade becoma availanle,

7 » ) NO cas tgg )
/ o AF(/A;/—- )M«A—A / - '/\/ ) h(/‘
(Smtelakshmi Swaminathan) (S.u. Adlda/)
Member (3J) Member (A)




